
State vs. Deepak s/o Bahadur Singh
FIR No. 1739/19
PS. Madhu Vihar
U/s. 379/411 IPC

08.02.2021

Present: Ld. APP for the State.

Counsel for applicant / surety. 

Accused in person. 

An  application  for  withdrawal  of  his  surety  filed  on  behalf  of

applicant / surety Arjun Singh s/o Chaukhe Lal. 

It is stated in the application that accused Deepak s/o Bahadur Singh

was granted bail from Ld. Sessions court vide order dt. 22.01.2021.  It is further

stated  that  on  25.01.2021,  applicant  furnished bail  bond alongwith  RC of  the

vehicle bearing no. DL-7SBY-8730 and stood surety for the accused. It is further

stated that applicant wants to withdraw his surety and wants to get released of

RC of the abovesaid vehicle.  

I have perused the record.  

Perusal of the record reveals that accused was granted bail by the

court of Ld. Sessions Court vider order dt. 22.01.2021 and applicant herein stood

as  surety  on  behalf  of  the  accused Deepak  s/o  Bahadur  and the  same was

allowed.  

Considering  the  averment  made in  the application,  application for

withdrawal  of  surety  stands  allowed.  Applicant  /  surety  stands  discharged.

Documents,  if  any  be  returned  to  the  applicant  after  proper  receiving  and

verification. 

Further, accused produced fresh bail bond alongwith surety namely

Dharamwati i.e. his mother. Same is accepted. 

Application disposed off. 

Copy of order be given dasti. 

(Bharat Aggarwal)        
MM-05/SHD/KKD Courts/ Delhi

08.02.2021              
BHARAT
AGGARWAL

Digitally signed
by BHARAT
AGGARWAL
Date:
2021.02.08
22:57:56
+0400



State vs. Shivam Sood
FIR No. 437/20

PS. Jafrabad
U/s. 356/379/34 IPC

08.02.2021

Present: Ld. APP for the State.

Both IO's HC Brijesh Kumar and HC Ram Prashad are present. 

Sh. R.K. Sharma, Counsel for applicant. 

It  is  stated  by  the  IO's  that  inadvertently  and  wrongly

involvement  of  accused Shivam Sood is  shown in FIR no.  0437/20,  PS

Jafrabad in the SCRB. He further submits that the IO shall get it rectified

from SCRB.  

Ld.  Counsel  for  the  accused  has  argued  that  due  to  such

negligent and clerical mistake on the part of the police staff, the accused is

shown to have involvement in several cases, where the accused is not even

arrested.  Very  often  such  accused  are  denied  bail  due  to  their  several

previous involvements  and that  hampers the liberty  of  the accused and

leads to an opinion that accused is a habitual offender. 

Accordingly, let notice be issued to the DCP concerned to fix the

responsibility  of  the officer  because of  whom accused is shown to have

involvement  in  FIR  no.  0437/20,  PS  Jafrabad.  Concerned  DCP is  also

directed to ensure that accused is not shown any previous involvements in

SCRB record in cases where the accused is not involved. 

Now put up for report of concerned DCP on 22.02.2021.

Copy of order be given dasti to Ld. Counsel for applicant. 

Copy of the order be sent to DCP concerned. 

(Bharat Aggarwal)        
MM-05/SHD/KKD Courts/ Delhi

08.02.2021              
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State vs. Simranjeet Singh
e-FIR No. 12709/20

PS. Jagatpuri
U/s. 379/411 IPC

08.02.2021

Present: Ld. APP for the State.

Counsel for applicant. 

Status report filed by Jail Supt. Copy supplied. 

Ld. Counsel for applicant submits that the Ld. District Judge has

already passed an order  dt.  03.11.2020 for  release of  accused.  Let  the

certified copy of the order be placed on record. 

Put up on 10.02.2021.

(Bharat Aggarwal)        
MM-05/SHD/KKD Courts/ Delhi

08.02.2021              
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State vs. Sumit Malhotra & ors. 
e-FIR No. 032549/20

PS. Jagatpuri
U/s. 379/411 IPC

08.02.2021

Present: Ld. APP for the State.

Counsel for applicant. 

Vide last order dt. 28.01.2021, accused was directed to produce

through VC. Jail Supt. has failed to produce the accused through VC today. 

He is directed to give a written explanation for the same. 

Now  put  up  for  appearance  of  accused  through  VC  on

11.02.2021 at 12.00 noon. 

Copy  of  this  order  be  sent  to  the  concerned  Jail  Supt.

Electronically also. 

(Bharat Aggarwal)        
MM-05/SHD/KKD Courts/ Delhi

08.02.2021              
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